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O   R   D   E   R 

 
16.09.2019─ An Interlocutory Application has been filed by the 

Appellant for withdrawal of the appeal with prayer to extend the time upto 

31st December, 2019 for implementing the Scheme of Arrangement. 

 If the Appellant prays for withdrawal of the appeal, the question of 

granting any time does not arise. The prayer being conflictory, 

Interlocutory Application is hereby rejected. 

 However, this order will not come in the way of the Appellant to file 

unconditional application for withdrawal of the appeal with specific 

prayer. 

Contd/-……… 
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 I.A. No. 2847 of 2019 stands disposed of. 

 

                                                                  (Justice S.J. Mukhopadhaya) 

              Chairperson 
 

 
 

(Justice A.I.S. Cheema)                                   

Member(Judicial) 
 

 
 

        (Kanthi Narahari)                                    

       Member(Technical) 
Ar/g 
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